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3reer/Order

PER DR. B.R.R. KUMAR, A.M

The present appeal has been filed by the Assessee against the order of
the Ld. CIT(A), Panchkula dt. 14/07/2016.

2. Brief history of the case was that the assessee filed appeal on 24/08/2016
and the same was dismissed for non prosecution of the appeal vide order dt.
06/12/2016. Later owing to the misc. application of the assessee on 20/01/2017
the case was heard and the order dt. 06/12/2016 was recalled on 11/10/2017,

restoring the original appeal.

3. The record shows that the appeal was fixed for hearing before the Bench
thrice. Af the time of hearing today i.e; 11/09/2018, none appeared on behalf
of the assessee. The notice of hearing was sent to the assessee, but there was no
compliance on behalf of the assessee. Even no application seeking
adjournment was filed. It can be safely presumed that the assessee is not serious
in pursuing the appeal filed. Support is from the order of the ITAT Delhi Benches
in the case of CIT Vs Multiplan India Pvt. Ltd. (1991) 38 ITD 320 and the decision
of Hon'ble Madhya Pradesh High Court in the case of Late Shri Tukoji Rao Holkar
Vs Wealth Tax Commissioner 223 ITR 480 (MP) etc.

4, Before parting, it is appropriate to add that in the eventuality the assessee

is able to show that there was a reasonable cause for non-representation on the
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date of hearing, it would be at liberty to pray for a recall of this order by making
an appropriate prayer. Said order was pronounced in the Open Court at the

time of hearing itself.

5. In the result, the appeal of the assessee is dismissed.

Order pronounced in the Open Court.

Sd/- Sd/-

"o et 31 f.IRIR, FAR,
(SANJAY GARG) ( DR. B.R.R. KUMAR, AM)
arafed GGEg/ Judicial Member @1 "EEA/ Accountant Member

AG
Date 31/10/2018

31reer dr gfafaf™ 3ra™d/ Copy of the order forwarded to :

3rdrarefi/ The Appellant

T2/ The Respondent

A ITYSFA/ CIT

3IH IMYFA (3dier)/ The CIT(A)

Faei  gfaf@af®, 3mae 3rdel 3nf8eur, TuseTe/ DR, ITAT, CHANDIGARH
IS HISel/ Guard File



